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CENTRAL. ADMINISTRATIVE TRIBUNAL.
PRINCIPAL. BENCH

0.A.N0.75%/2001
Hon’ble Shr-i Shanker Raju, Member (J)
Mew Delni, this The Ath day of August, 2001
Rrapam Pal
C

/0 Sh. Shiv Charan
/o House No,5-127/R-354

T Dr. anbedkar Bastil

West Rlock-T1T

RLOKLPuram

Bector-T

Mew Dalhni ~ 110 0Z2. wew ADPlicant

(By Advocate: Shri T.D.Yadav, proxy of Shir-i
G.3.Lobana)

Wi,

Hon "hle Lt. Governor
Govit., of N.C.T. of Delhi
Raj Bhawan

Dealhi - 110 054,

The Director of Education
Govl., of N.C.T. of Delhi
0Old Secrebarialte

Oelhi -~ 110 054,

Haead of OTTice

Govt. Co-Education Middle Schoold

Sechor-2, Dwarka, Pappankalan

New Delhi - 110 045, ww o Respondents

(By advocate: Shri Ashvinid Bhardwa], proxy of Staid
Rajan Sharma)

ORDE ROral)

By Shanker Raju, Member (J):

IU the.pre$ent R, Lhe claim.mf the apdl loant
s Lhat  he  has been regularly saelected by  a Roard
consisting  of btwo Members and accordingly he has been
put as Part-Time SaTaiwala in  Lhe  School. The
applicant stabes thal despite working Trom 7 A.M4. to

1 P.M. like other staff, he has nol been accorded the
Safe  salary which has been admissible Lo obher staff.

The applicant ¢labmns that his salary w.e.T. Febiuary,

2000 i1l April, 2001 has Lo be palad with interest.
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2 strongly rebutting The contentions of The
applicant, the learned counsel Tor the respondents
contanded  that | The appointment of the applicant  was
dehorse  the rules and no approval of the respondents
has  bean  baken before selecting The applicant as  a
part  hime SaTalwala. In this regard, T have been
informsed  that necassary  action has  alraeady  bhean
initiated against all the Members of the Board who
have  1llegally selected despite pon—availability of
e vacancies with thelr organisation. As regards the
interest, 10  is stated that as Tthe appolintment was
aygalnst  the ruiesg the respondents have no Tault  of
their  in not according The interest to the applicant
but  as tThe applicant had workKed with them, they have
already disbursed him  Tthe salary Tor the relevant
pariod, Tt is also stated that the applicant has also
acknowledgead  the  same  vide order  dated 13.7.2001.
Aot e regeipt is also produced by the respondents
$h0win§ that the applicant had recelved The paymant of
walary  Tor The months  of May and June, 2001  on

1.8.2001 also.

3. I have carefully considered the rival
contentions of the parties, I Tind from The record
that, the applicant waé salaeched as Part-time Safalwala
foy a Board consisting oT Twe Mefiisers are
Superintendeant. Whereas the Factual position is That
Tirstly there was no sanctioned post alt  the School
whetre  The applicant was appointed and secondly no
approval  of  the  respondents was  taken  which is
fandaatory acmmfding to The relevaﬁt recrultment rulas.,

As such The appointment of The applicant as Part-time
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SaTailwala is déhorﬁa The recruitment riles. RS such
he " has no o right Tor further continuance Gr
regulari%afion" AS  reagards  the payment, of the
interest is concerned the respordents have already
disbursed to the applicant the minimum Wades which are
admizssible  to a Dart-time emplovea in Accordance with
The laid  down ] e, The  applicant has. alreacy
received  The  same vide letter dated 1"8"2001n The
aplicant being  an illegal appointee is not legal ly

entitled Lo his alain regarding regular Wages ,

4. As Tar as the interest is concearned, the
Bame  is o also pol admissible to the applicant as  his
APDOIintment was dehor$e The rules without any fanlt of
the respondents and in the circumstanmeﬁ, the of ficers
WO have appointed the applicant have already  been
cesll sUitably., AS sUCh The applimant nas no  legal

Glalm over The interast,

5. Ther learned counsel for the respondeants on

iy Do ted query  staltes Lhat in case any post  is

oy

Javallable  ip the oraanisation and if the applicant

apinl ias for  the Bame,  he wold e CONS iderad
irregpegtive of his seleactlon dehorse The riles in the

past.,  The 04 is accordingly dlsposead of No costs,

S Ao

" (SHANKER RAJU)
MEMBER (.7)




